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In the Telecom Disputes Settlement And Appellate Tribunal

Case No : Telecom Petition44 Of 2021 With Misc Application 377, 432, 433 Of 
2021

Vodafone Idea Ltd APPELLANT

Vs

Union Of India RESPONDENT

Date of Decision : 22-11-2021

Acts Referred:
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Hon'ble Judges : Shiva Kirti Singh, Chairperson;Subodh Kumar Gupta, Member

Bench : Division Bench

Advocate : Ramji Srinivasan, Ritin Rai, K R Sasiprabhu, Aabhas Kshetrapal, 
Tushar Bhardwaj, Aspi Chinoy, Anudradha Dutt, Kuber Dewan,  Anish Kapur, 
Trisha Raychaudhuri, Shikhar Verma , Harsh Kaushik, Abhay Chattopadhyay, 
Maninder Singh,  Manjul Bajpai,  Shally Bhasin,  Vipul Singh, Madhavi Agrawal, 
Dhruv Tamta

Final Decision : Disposed Of

Judgement

Heard learned counsel for the parties. On behalf of petitioners, an application
has been filed to bring on record some documents which appear to have been
left out inadvertently. The MAs are disposed of. The documents will be treated
to be on record.

On behalf of a third party Reliance Jio Infocomm Ltd., an MA has been filed in all
the three petitions seeking impleadment/intervention as a party respondent.
After hearing the counsels, it appears proper to grant an opportunity to all the
parties to file their reply to the MA of Reliance Jio. Let reply be filed within two
weeks from today. Rejoinder, if required, may be filed within one week
thereafter. Only for considering the MAs for impleadment in all the petitions,
list the matter under the head "For Directions" on  15.12.2021.

On merits of the petitions, today Mr. Dhruv Tamta has prayed for time to seek
instructions and file reply.
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The petition is admitted for hearing. No notice need be issued as the parties are
already represented by their counsels.

As prayed, eight weeks' time is granted for filing reply by the respondent.
Rejoinder, if required,  may be filed within three weeks thereafter.

Further date for considering the matter on merits shall be decided on the next
date. Until further orders no coercive actionshall be taken for realisation of the
penalty under challenge.
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